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(d) Principal reasons for sickness 
~  small scale units include fluctuatwe 
..demand and supply conditions, lack of 
. managerial and technological ("ompe-
tence and scarcity of crit!::al raw 
. materials. 

, (e) It is not possi ble to readily 
quantify the amount of asslBtance 
,given to the sick units, because 
such assistanCe takes various 
forms and often given as a 
package for revival of sick unit 
. by various agencies, includinl Govern-
ment, viz. waiver of penalty interest, 
lI'e-scheduling of past liabilities loan 
assistance to fill gaps in m r i~  re-
quired from enrepreneurs, charging of 
~o e io  rates of interests, casier 
access to controlled raw materials and 
'marketing assistance including Govern-
ment purchases. 

(f) Already cases of sick units 
seeking assistance on the ~i  of, 
'viable rehabilitation scheme are con-
1Sidered by the State Level Committees 
consisting of representatives of State 
"Govemment, Small Industries Sc-rvice 
Institutes, concerned banks and the 
'local Reserve Bank of India offiCials 
; in order to devise a package of mea-
. sures, to rehabilitate the sick units. 
'Besides, the RBI has recently constitut. 
··ed a Study Group to examine a pro-
posal for creation of a Soft Loan Assis-
-tance Fund for providing assistance 
and rehabilitation to sick small scale 
"units. A margin money scheme for 
·therevival of sick units is also pro-
. 1)osed to be formulated. 

KelaxaUoa of Cantonment I.and PoUe, 

1344. SHRI R. K. MHALGI: Will he 
Minister of DEFENCE be pleased to 
-state: 

(a) whether the question of further 
relaxation of cantonment land policy 
'has been ~o i ere  by Govemment; 

(b) if so, what are the salient fea-
'tures of Government's decision; 

(c) if n"t, the reasons tor delay; and 

(d) when the said question is expect. 
ed to be finally considiered and pub-
lisheci? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SliIVRAJ V. PATIL): (a) Yes, Sir. 

(b) to (d). The question of further 
relaxation of land policy is under ex-
amination of the Government. 

Kechanization in Tobacco Curin&, in-
dustry in Andhra Pradesh 

1345. SHRIMATI SUSEELA GOPA-
LAN; Will the Minister of LABOUR 
be pleased to state: 

(a) whether Government 
ceived any representations 
mechanization in tobacco 
dustry in Andhra Pradesh; 

have re-
regarding 
curing in-

(b) if so, the estimated number of 
workers going to be affected as a result 
thereof; and 

(c) the steps taken Or being taken by 
Government to prevent mechamsation 
to avoid thousands of or e~  to be 
thrown out of employment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARl SINHA): (a) A rep·re-
sentation was received from the All 
India Coordination Committee of 
Working Women mentioning among 
other things, eomasse unemployment 
of women workers due to introduction 
of machinery in the tobacco ind<1stry. 

(b) and (e)·. Information supplied by 
the Government ot Andhra Pradesh 
shows that a licence was issued to MIa. 
I.T.C. Ltd., I.L.T.D. Division for instal-
ling a Greenleaf Threshing Plant at 
Anaparthy. This is llkely to effect 
1800 female stemmer! at present em-
ployed at Anapartby. The State 
Labour Department is seized of the 
situation and they are persuading the 
management to bring out mechanisa-
tion without throwing out of employ-
ment the female stemmelll. 




